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DETAILED PUBLIC STATEMENT IN TERMS OF REGULATIONS 3(1), 4 AND 5A READ WITH REGULATIONS 13(4), 14(3), 15(2) AND OTHER APPLICABLE PROVISIONS OF THE SECURITIES AND
EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AND APPLICABLE PROVISIONS OF THE SECURITIES AND EXCHANGE
BOARD OF INDIA (DELISTING OF EQUITY SHARES) REGULATIONS, 2021. FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

NILACHAL REFRACTORIES LIMITED

CIN; L269390R197TTPLCO00OT 35
Reqgistered Office: Plot No. 598/599, Kedarnath Apartment, Mahabir Nagar, Lewis Road, Bhubaneswar = 751002, Odisha, India;
Tel. No.: +91 B018495262;
Email I1D: cs@nilachal.in; Website: www.nilachal.in

Oiffer for acquisition of up to 58 83,928 (Fifty-Mine Lakh Eighty-Three Thousand Mine Hundred Twenty-Eight} fully paid-up equity shares of face value of ¥ 10/-
(Rupes Ten anly) each ("Equity Share") representing 29.39% (Twenty Nine decimal Three Nine percent) of the Vating Share Capital of Nilachal Refractories Limited
{hereinafter referred to as the "Target Company ™), from all the Public Shareholders of the Target Company by SFAL Speciality Alloys Limited {hereinafter referred
to as the “Acguirer’) (" Offer™).

This Detalled Publle Statement (“DPS"} is belng lssued by Marnolia Financlal Serviees Limited ("NFSL"), the Manager to the Offer, for and on behall of SFAL
Speciality Alloys Limited [ “Acquirer"} in compliance with regulation in compliance with Regulations 3{1), 4 and 5A read with Regulations 13{4), 143} and 15{2)
of the Securities and Exchange Board of Indla (Substantial Acqgulsition of Shares and Takeowvers) Regulations, 2011 and subseguent amendments thereto (“SEB]
(SAST) Regulations"! “SAST Regulations") and applicable provisions of the Securities and Exchange Board of India (Delisting of Equity Shares) Regulations, 2021
and subsequent amendments thereto (“SEBI Delisting Regulations"} to the Publie Sharehalders of the Target Company pursuant to the Public Anmounceament
dated March 11, 2024 issued in terms of Regulations 31), 4 and 5A read with Regulations 13, 14, 15{1), 19, 23 and other applicable provisions of the SEBI (SAST)
Regulations and Regulation & and other applicable previsions of the SEBI Delisting Regulations {"PA" or "Public Announcement”),

The Public Announcement was filed en March 11, 2026 with BSE Limited (“BSE"} and the Calcwtta Stock Exchange Limited ("CSE") (collectively hersinafter
referred fo as the "Stock Exchanges”) and filed on March 12, 2026 with the Securitios and Exchange Board of India ("SEBI™) and Nilachal Refractories Limited
{"the Target Company™).

In accordance with Regulation S38{1) of the SEBI {SAST) Regulations, the Acquirer express their intention in the Public Annocuncement and this DPS to delist the
Target Company pursuant (o this Offer. The delisting of the Target Company I8 proposed to be in accordance with Regulation 54 of the SEBI (SAST) Regulations
and the applicable provisions of the SEBI Delisting Regulations.

This Offar is a triggared mandalory Open Clar cum Dedfisting Offer under Begulation 301}, 4 and 54 of the SEBI 5A5T Reguiabions purswant o the execufion of tha SPA dated
March 11, 2026 entered by and amongst the Acquirer and Sellers (as defined in Para 2 below), In accordance with Requlation 54 of the SEBI SAST Regulabons and the
applicable provisions of the SEBI Dalisting Regulaticns, the Acquirar Intand to atlempl 16 dalist the Targel Company pursuant (o this Offer from BSE Limited and the Calculta
Stock Exchange Limited, The Dsllisting Offer i subject 1o a minimum leve! of acceptance of 38 47 783 (Thirty-Nine Lakh Fary-Seven Thaousand Seven Hundred Esghiy-Thres)
Equily Shares, represanting 12.39% of the tolal pasd- up equily and voling shara capital of the Target Company, If the number of Equity Sharess (which can be validly accepled
as per the terms and condifions to be s2l out in the Letier of Offer) tendered In terms of this Offer 5 less than 39,47, 783 (Thirty-Nine Lakh Forby-Seven Thowsand Seven
Hundred Eighty-Thres) equity shares mpresanting 19.39% of tha total paid- up equily and voling shame capital of the Target Company;, 1a. tha Minimum Tender Condiion far
Delisting. is not met, then the Acquirer shall complete the Open Offer by giving an offer o acguire up to 3947, 782 (Thiry-Mine Lakh Fory-Seven Thousand Seven Hundred
Eighly-Twao] Equity Sharas representing 12.38% of the total paid- up equily and voling share capial of the Targel Company in accordance with Regutabion 54(3) and other
applicable provisions of the SEBI SAST Regulations. This Offer 15 not conditional upon any minimum level of acceptance in terma of Regulation 1971} and not a competitive bid
in terms of Regulation 20 of the SEBI SAST Ragulations.

The Acquiter will after the expiry of iwenly-cne working days from the date of detailed public statement, act upon the SPA and [he acguirer will complete the acquisition of shares
or vobting rights in, or conirod over the target company as contemplated

For the purposes of this DPS, "Public Shareholders™ shall maan all the public shargholders of the Target Company and for avosdance of doubt excludes the parbes (o the
Agreements or persons deemad to be actng in concest with these parfies pursuant to and in compllances with the SAST Requlatans

ACQUIRER. SELLERS, TARGET COMPANY AND OFFER:
INFORMATION ABOUT THE ACQUIRER

1

5

SFAL SPECIALITY ALLOYS LIMITED ("Acquirer"”)

1.1, Acguirer 5 a prvate liswed Company beanng CIN: U242050WB2023PLC260273 and was Incorporated on March 10, 2023 under the prowvisians: of the
CompansesAct, 2013

12 Apguirer is has is registared office sl Vishwakarma Building, 86C, Topsia Road, 2nd Floor, Abinash Chaowdhury Lanae, Kolkata- 700046, Wast Bangal. India
The letephone of the Acguirer is +81 Moblle- B013487872 and ks email Id is sfalspecialityalioys@gmail. corm,

1.3. The Acguirer is engaged in the manufacturing of other non-ferrows metals and in undertaking activities related thereto, including acquiring, constructng,
cantying oul, agulppdng, mblnl@ning, @llenng, improving, developng. managing, operalng, controllig and supednlbending works and facilities of all kinds that
may be diractly or indirectly conducive to the ohjects of the Company.

1.4. The Acguirar doas not belong to any growp

1.5, The ullimate beneliceal owner of the Acguingr 15 Subkham Capltal Prvate Limited

1.6. Az on the dale of this DPS, the authorized share capstal of the Acqudrer ig 3 100,00 lakhs comprising of 10,000,000 equity shares of face value of T 10 each and
the issued and paid up share capifal of £ 9000 Iakhs comprising of 800,000 equity shares of face value of T 10 sach,

1.7, None of tha directors of the Acquirer are an tha board of the directors of tha Target Campamy,

1.8 Key financial information of the Acguirer based on its inancial statements az on and foe the eleven months ended Februany 28, 2026 and as on and for the
financial years endad March 31, 2025, March 31, 2024 and March 31, 2023 iz as below:

Particulars r| Eleven months ended For yaar ended
| February 28, 2026 March 31, 2025 | March 31, 2024 | March 31, 2023
Tatal Incame (210 [akhs) | 10071 1.01 0,45
Profit After Tax {¥ in lakhs) i (3.1} (44) {0.94) {0.53)
Eamings Per Share (EFS} (%) | - (0.29) (0.63) {0.35) |
Mal warhiShareholdes' Funds (3 in lakhs) | B4 98 13.08 1353 14,47 |

Az on the date of this DPS, the Acquirer does not hold any equity sharas in the Target Company. The Acquirer does not have any arrangements with Target Company.
Further, pone of the direclors of key managerial personnel of the Acquirer have any Interest in the Targel Compary,
The Acqulrer s not related to the Target Company, s Directors and Promoters in any manner whatsoewver,

The Acquirer has not been prohibited by SEB! from dealing in securities, in terms of any directions ssued under Section 118 or any other reguiations made undsr
thie Secunibes and Exchange Baard of India Act, 1992 (“SEBI Act"),
The Acgulrsr has confimmed that none of them & categorized as “wilful defaulter” in terms of Regulation 2(1)(ze) of the SEBI SAST Regulations

INFORMATION ABOUT THE SELLERS:

Datails af the Saellera:

Shareholdin
s | S | Tt |t
d Company®
1. | Bhagwati Prasad Jalan and Sons | 2, Hara Street, Micoo Howse, Kolkata - 700 007 HUF Mot Applicablda 1,550,000 0-74%
HLIF
2. | Niraj Jalan and Others HUF 2114 Burdwan Road, Alipore, Kolkata -700 027 HUF | Not Applicable | 50,000 0.25%
3. | Pamkaj Jalan and Others HUF 214, Burdwan Hoad, Alipore, Kokata -700 027 HLIF Mot Applicatde T5.000 0.37%
4. | Bhagwati Prasad Jalan 32A, Raja Santosh Road Alipors Kolkata -700 027 Individweal | Mot Applicabls 7,16 584 3.51%
5. | Aditi kalan 32A, Raja Santosh Road Alipore Kolkata -700 027 Individual | Mot Applicatde 240,000 1.18%
6. | Medhi Jalkan 32h, Raja Santosh Road Alipore Kolkata =700 027 Individual | Mot Applicakbie 1,65.000 1.B1%
7. | Pankaj.Jalan 328, Raja Santosh Road Alipore Kolkata -700 027 Individual | Mot Applicabla 10, 32,000 .07
B. | Mirgj Jalan 324, Faja Sanfosh Road Alipore Kolkata -700 027 Individual | Mot Applicakblie T.90.000 3.88%
4, | Parwati Devi Jalan 325, Faja Santosh Road Apore Kalkata -7T00 027 Individual | Mot Applicakbde 140,000 0.6%%
10, | Ishika Jakan 320, Raja Santosh Road Alipore Kolkata - T00 027 Individuzl | Mot Applicakle A4 (060 0.22%
1. | Aaray Jakan 3264, Raja Santosh Road Akpone Kolkata - 700 027 Individual | Mot Applicabde 44 000 0.22%
12. | Ganpati Industrial Pt Lid 2, Hara Street, Micco House, 3rd floor Kolkals - 700 001 | Company Unlisted 5,00.000 2 46%
13, | Fushpak D=alcom Private Limitad | 2, Hare Street, Micco House, 3rd floor Kolkata - 700 001 | Company Unksfed 300,000 1.474%
14, | Seasans Trading and Investments | 2, Hare Skreet, Micco House, 3rd floor Kaolkata - 700 001 | Company Unksied 15,0000 TaT%
Pt Lid
15, | Likewize Properties LLP {Farmerdy | 2, Hare Strest, Micco House, 3rd flocr Kolkata - 700 001 LLP Mot Applicabla 2,775,000 1.35%
Known s Likewisse Propartios Pyl
Ltd & Likewize Invesimeni and
Marketing Pyl Lid)
18. | Jekay Intermational Track Pwvi Lid. | 2, Hare Streed, Micco House, 3rd floor Kolkata - 700 001 | Company Uinlkstad K O0.000 2.48%:
7. [P P Suppliers and Agencies | 2, Hase Street, Micco House, 3nd flocr Kolkata - 700 001 | Company Unksted 6,67 879 3.28%
Privaie Limslad
18. | Alok Prakash HUF 1098, Hazra Road, Kolkata - 700025 HUF ot Applicabla 62 500 0.31%
15, | Kamal Prakash HIUF 1098, Hazra Foad, Kalkata - FO0026 HLUF Mot Applicabia 362 500 1. 78%:
P LTV R 30w, et Rowd, Kol = TOOVES _Individual | Not Appliceble | 3,19.250| ]
21. | Raj Rani Agaswal 108, Hazra Road, Kolkata - 700028 Individual | Mot Applicake 6,581,823 3.35%
22, | Anupama Prakash 1028, Hazra Road, Kolkata - TO0026 Individwal | Mot Applicable 18,250 0095
23. | Madhu Agarwal 1098, Hazra Road, Kolkata - TO0026 Individual | Mot Applicable 3,18.250 1.57%
24, | Vimal Prakash HUF 1098, Hazra Road, Kaolkats - TO0026 HUF Mot Applicabda 362,500 1.78%
25, | Ambarelia Gap Fin Pyt Lid Frat Mo, 5B, Block A, Eden Court, Plob: Mo, 2G5, Action | Company Linksied 22,550,000 1.05%
Area-ll, New Town, Rajarhat, Kolkata - FO0760
26, | Minlcraft Enterprize Pyt Lid 300, Jawaharal Mehru Road, Koikata - TOO04E Company Unksted 28,171,085 13.81%

"Seling Shareholders form pant of the Promotar and Promaoter Grown,

*Al We shares held by Selling Shasholders ae proposed o be sold throwgh the SPA dafed March {1, 2026 and post SFA, the Selling Sharsbolders shall hald KT
shgres i e corpany

The Sailers are part of the current Promotes Growp of the Target Company and they do nat belong tooany Group

The Sefers a5 menticned above have not beaen prohibited by SEB frorm dealing in secwrities, in terme of direcfions lssued under Saction 118 of the SEBI Act, 1582,
as amanded or under any albar regulation made under the SEB Act, 1992

INFORMATION ABOUT THE TARGET COMPANY:

Wl

wli

Wil

1%

Milachal Refractories Limided ("NRL" or the "Target Company”) is a public limited company incorporated on Jume 30, 1977 under the Companiss Act, 1856 as
Ipibed Refraciones Limited. Subsaquentty, the name of the Company was changed from Ipibel Refractores Lindled 1o ipitata Refractones Limited an Apnil 16, 1967
Thereafter, the name of the Company was further changed from pitata Refractones Limited to Milachal Refracionss Limited, pursuant to 3 fresh Cerlificate of
Imcarporation dabed August 51, 1959

The CIM nuember of the Targat Company & L260390R 187 TPLCOOOT 5.

The registered office of the Target Company 5 situated at Plot Mo, 5980599, Kedarnath Apartment, Mahabir Magar, Lewis Road. Bhubaneswar — T51002, Odisha,
Il

The Equily sharea of he Target Company are currently Esied on BSE Limited ("BSE™| and the Cablculta Stock Exchange Limited [(“CSE") (The current siatus in CSE
1% SUSpanded )

As per the availabla mformation the equity shares of Target Company ara mfrequently traded on Siock Exchanges within the meaning of explanation provided in
regulation 2(14)) of the SEBI [3AST) Regukations

A5 on (he dale of this PS5, the awthornzed share capital of the Targel Company 15 220,40 00,000 compnsing of 2,04, 00,000 segquily shares of Tace valus of € 10 each
and the issued and paid up share capital of ¥ 20,36, 14 500 comprising of 2,05,61 450 equity shares of face value of 10 each. MRL has eastablished its cannectaity
wilh NSO and COSL. The ISIN rumber of MEL is INE41GM0101 3 and Scrip code provided by BSE is 502284 and provided by CSE is 18120 {The currend slaies of
ligting in CSE |3 suspended),

As an date of his DPS there are no (a) partly pald up equity. shares andior (b} outstanding convertible secunties which-are convertible nto equiy shares andior (c)
warmants issued by the target company.

Brief audited financial Information of the Targe! Company a5 on and for the eleven months ended Febreary 28, 2026 and as on and for the financial years ended
March 31, 2025, March 31, 2024 and March 231, 2023 s as below;

Partlculars Eleven manths ended For year ended
February 28, 2026 March 31, 2025 March 31, 2024 March 31, 2023
Tolal Income (T in lakhs) 197 .16 10E.45 314.91| 10819
Profit &fter Tax (% in lakhs) [47.15) (2,201.77) tG-iQ.EE]: (175.48)
Eamings Per Share (EPS) (1) - {10.81) (314) E (085
Ml worlbv'Shareholder’ Funds (T in lakhs) (3, 266.08) {2,793.91) | (58213 | Br.5a3|

The present Board of direciors of NREL comprises of Sundaresan Radhakrishnan, Vimal Prakash, Nira| Jakan, Vinay Agarwal, Bindu Jain and Pradip Kumar
Mohapatra

DETAILE OF THE OFFER

The Acquirer-are making an Open Ofer cum Delisting Offer 1o acquire 5983926 {(Fify-Nine Lakh Eighby-Three Thousand Nire Hundred Twenty-Eighl] Equity Shares of
the face value of T 10 each [“Offer Share™}, representing in aggregate 29.3%% of tha total equity share capital of the Targst Company at 8 cash price of T 22.00/- (Rupsas
Twenty=Twa Only ) per lully paid up equsty share of T 10 each, in accordance with the provisions of the SEBI{S3AST) Regulations amd the applicable provisions of thae SEBI
Diafisting Regulations and subject to the terms and conditions set out in this OPS and the letter of offer that will Be carculated fo the shareholders m accordance with the
provisions of the SEBI (3AST) Regulations (“Letter of Offer),

il
wii

wiil.
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This Cffer is being made o all the equity shareholders of the Targe! Company other than the Acquirer and Sellers, mcluding persons deemed to be acbng in concert

with such parties, for the sale of shares of the Target Company

The Acquirer will acguira all he equily shares of the targel company thal are validly lendered as per leems of the offer and up toa magimum of the offer siza

The offer price will be paid in cash in accardance with regulation 9(14a) of the SEBI (SAST) Regulations.

A5 on the date of DPS, no stalulory approvals are required to be obtained for the purpese of the Offer, IT any statulory approvals are required ar becoms applicable,

the affer would be sulject to the receipt of such stalutory approvals.

Required Approvals Bre &8s follows

. a valld sharehohders resolution approsing The dedisting of the Tanget Company through e Ofer is passed In aooondance with all the raguiremenis of Ragulation
11 of tha SEBI Delsting Regulations;

= the Stock Exchanges have granted thek in-princlipde approval o the delisting of the Target Company in &ocordance with Regulation 12 of the SEBI Dedisting
Regulations;.and

= the threshaold as specified undsr Regulstion 21 of the Delisting Regulations s not achiswed post closure of tendering pariod.

This afferls not pursuant o any Grobal acguisilion resulting i an bnclirecl acousiton of equly shares of e tangel compary,

This Ofar is nod conditional upon any minimum leval of acceptance in terms of Regulation 131} of ihe SEB] SAST Regulations.

This Offer is not being issued pursuant to s compeling offer in terms of Regulation 20of the SEBI SAST Regulatons.

The Equily Shares of the Tar-;;et Campany will be acquesed Dy the Soquirer arg fully pazd ug, fres from all Bens, charges and encumbrances and iogethes wilh hea

rights attached thereto, including all rights to dividend. bonus and rights offer declared thersof,

The manager to the offer, Mamalia Financlal Services Limited does not bold any equity shares i the Targel Comgany as on the date of the DPE, The manager to

tha offer further declares and underiakes thal thay will nol deal on their own accound in the eqguity shases of the Targat Company during the offer panod.

There are no conditions slipulated in the agreement between the Sellars and the Acquirar, tha meeting of which would be outside the reasonabbe control of the

Acquirer and in veew of which the offer might be withdrawn under regulation 23 of the SEBI (SA5T ) Regulations.

Wil
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BACKGROUND TO THE OFFER

I,

L

SHAREHOLDING AND ACQUISITION DETAILS:
The Current and proposed shareholding of the Acquirer in Target Company’ and the delails of his acguisitlon are as Tollows:

The Acquirer has no plans to alienate any significant assets of the Target Company for a penod of two years excapt in the ordinary course of business of the Tangat
Company, The Target Company's Tulure palicy Tor disposal of s assets; If any, for two years from the completion of Ofer will be decided by its Board of Directars,
subject fo the applicable provisions of tha law and swhject 1o the approval of the shareholdars through special resolulion passed by way of postal ballof in terms of
reguiaiion 25021 of SEBI (SAST) Regulaticns

Asg per Regulation 38 of the SEBI (Listing Obdigations and Disclosure Requiremeants), 2015 read with Rules 1902) and 194 of the SCRR. the Target Company is
requirad to mainfain al least 25% public sharsholding (the “Minimum Public Shareholding™]. as determined in accordance with SCRER, on a contnucus Basis for
l=ting, H, the threshald as specified under Requlation 21 of the Celisting Regulations s ot achieved and pursuant 1o this Offer, the public shareholding in the Tangel
Company falls bekow the Minimum Puldic Shareholding, the Acguirer kareby underiake that the pubfic shareholding in the Targat Company will be enhanced, in such
mannes and within the time penod specifled in the SCRR, such that the Target Company comples with the reguired Minimum Public Sharetalding

Pursuant to this offer and the transaction confemplated in the 5P, the Acguirer shall becomea the promatar of the Targst Company and the exsting promotersiselless
will Gedse (o be the promoless of the Tasged Compaay in sccondancs with the provigsons of reguiabion 31A010) of the SEBT (LODR) Regulaticns,

The Acqulrer has entered into a Share Purchases Agreement ("SPA") on March 11, 2026 with the Sellers, wheremn |8 15 proposed that the Acquirer shall purchase
1,43, 77.622 (CGne Crore Forty-Three Lakh Seventy-Seven Thousand Five Humdred Twenty-Twol fully paid up equity shares of the Target Company of face value
T 10¢= each, which constitules 70.61% (Seventy decimal Six One Percent) of the issued, subscribed, paid-up and woling share capital, The sad sale s proposed 1o be
executed at a price of T 20,00 (Rupees Twanty Onlby) per fully paid-up equity share ("Negotiated Price”) aggregating to ¥ 28,75 50,440 {Rupeas Twenby-Two Crone
Sevenly-Five Lakh Filty Thowsand Four Hundred Forty Only) ("Purchase Consideration”) pavable in cash, Consequent 1o the changes in conlrgl and managemernl
of ihe Target Company contemplated under the SPA, this mandatory Offer is being made by the Acguirer in compliance with Regulation 301}, Reguiabion 4 and
Requlation 5a and olher apphicalle provisions of SEBI SAST Requkabans and the applicable provisions of the SEBI Dhzlisting Hagulations

Thes Cfer (the “Offer") Is hedng made by the Acquerer to the shareholdars af the Target Company In comphiance with regulations 31}, 4 and 54 of tha SAST
Ragllations and the applicable provissons of the SEBI Delisting Regulations ard figgared pursuant {6 acquesition of substanfial sharas and wilieg righls and confrol
of the Target Company in t2rme of the Share Purchase Agresment ("SPA") dated March 11, 2026,

Afier the completicn of this Offer and pursuant 1o tha transfer of the shares so-acquired, the Acquirer will hold the majonty of the Equity Shares by virue of which
they will e in & position o edencise eflective management and conirod cover e Taegel Company

The Acquirers have deposited an amount of T 13,16 46,416/ (Rupees Thirteen Crore Sixlaen Lakh Forty-3ix Thousand Four Hundred Sixteen Only) in cash in an
escrow account, which is 100.00% of the masimum consideration payabls under e Offar

The prirme obsjecing f the Citer = 10 acyguire substantial acguisition of shareshwoling rghis and assume managemant contiol of the Targel Compay,

Shareholdars' Catagory Shareholding & voting Shareholding & Voting SharesNoting rights Shareholding [
rights prior to the Rights acguired through to b acgulred in voting rights after
agraemeant/ acquisition SPA offer (assuming full the acquisition and
and offer acceplances) offer (assuming full
acceptance)
(A} (B} (C} (A)+HEB)HC |=(D)
e Hﬁ' - I:F. Nﬂ. o [ H'ﬂ'— - s H'ﬂ- - %
(1) Promoter Groun
a. Parties to agreement
Bhagwati Prasad Jakan and Sons HUF 1,50.000 0.74 {1,50.000) (0.74) - - - -
Nira) Jalan and Others HUF 5-I_]I.|]ﬂ4:'] (.25 -;EIJ_IJI;.‘_'-:'J] [I'I“Eﬂ - -
Pankaj Jalan and Olhers HUF 75000 .37 {7 5.008) 0.37)
Bhagwali Prasad Jalan 7,156,584 ist {7, 15:584) (3.51) - - - -
Aditi Jalan 240,000 1.18 2,40 000 [1.18) - - - -
Midhi Jalan 1,865,000 0.1 11,65,00:0) (081} - - - -
Panka; Jalan 10, 32.00H) .07 (10,32 000) (5.07) . . ' .
Mira] Jalan 7,890,000 3.88 {7, 80000 (3.8} - - . -
Parwali Davi Jalan 1,40.000 .53 {1,40.000) | (0-69) - - - -
Ishika Jalan 44 000 022 {44 000) | (0.22) - - - -
Aaray Jalan . 4400 022 {44,000 [l'l_:{_:':fll
Ganpall Induslaal Pyt Lid 5,00,000 246 15, 00000 (2.48) -
Pushpak Dealcom Private Limited 3,00.000 1.47 3,00_000) (1.47) - - - -
Seasons Trading and Investmenis Pyl Lid 15,000,000 7.37 (15, 00.000) (T.37) - - -
Likewiss Propernies LLP 2. 75000 1.35 {2, T5.000) [1.35)
{Formery Known as Likewss Properties
Pyl Lid & Likewise Investmant and
Marketing Pwt Ltd)
Jekay Intemational Track Pvi. Lid, 500,000 246]  (500000)]  (2486) o B
P P Suppliers and Agencies Private Limited | 6,67 579 328|  (667.879)] (3z8)| 3 - =
Alok Prakash HUF 62500 31 {G2.500] [0.31) - - - -
FKamal Prakash HUF 3,62 500 1.78 i3,62.500) (1.78) - - - -
AnihiY Eresh 318,250 1571 3.18.2500  (1.57) = ! - -
Raj Ranl Agarsal E,-!H.E?:; 335 16,81, 823) [3.35)
Anupama Prakash 18:258 .03 {19.250] (009 - - - -
bd=dhu Agarwal 390250 157 (2, 19.250) | [1.57) - - - -
Vimal Prakash HUF 362,500 1.78 13,62, 500) (1.78) - - - -
Ambarella Cap Fin Py Lid 22,550,000 11.05 (22, 50.000) 111.05) . . '
Minicrafl Enlarprisa P Lid 28,171,985 13.81 (28,11.988) {13.81) - - - -
b. Promoters octher than (a) above - - - - - - - -
Total 1 (a+h) 1.43,77.522 T0.61| (1,4377.522) {TO.61) - - - -
(2)  Acquirer "
SFAL Speciafily Alleys Limited (" Acquirar”) . - 14577 022 TO.Gt 5985828 29.33 | 2.03,61.450 10000
Total 2 {a+b+c) - - 14377522 TO.61 59,83.528 29.39 [ 2.03,61.450 10000
(3] Public [other than parties to agreement - - - - - - - -
and Acguirers)
(4) Public! 58,863,528 2938 - -| (5983,928) {2830} - -
GRAMD TOTAL [1+2+3+4) | 20361450 100.00 - - - -| 2,03,61,450 100.00
Mata:
(1] Asswming full acceplance under tha Oifer
(2] Az on dale, he Acquirer do pot hotd any egully shares of the Targe! Company,
(3 For the purpase of this Offer, there are ng Parson Acting in Comeedt (BACT with the Acguiner,

The difference If any in the percamtage 15 due to roundimg-off
OFFER PRICE

LB

FiINANCIAL ARRANGEMENTS

.

STATUTORY AND OTHER APPROVALS

TENTATIVE SCHEDULE OF THE ACTIVITIES PERTAINING TO THE OFFER

This OMfer s a composite offer being mada under Regulations 2{1), 4 and 54 of the SEBI {SAST) Reguiations. Tha Scguires will comply with prevesions of SEBI (SAST)
Regutationa and SEB| Delisting Regulaticns as applicabls

The Equity shares of the Target Company are currenthy listed on BSE Limited ("BSE") and the Caloutta Stock Exchanges Limied (“CSE"). As per the available
information the equily shares of Tangel Company are infrequently fraded on BSE and CSE wilhin the meaning of explanation provided in reguiaton 201600 of the
SEBI (5AST) Regulations

The annualized trading turmdwar dunng the pracading bwelve calendar months pror to March, 2026 (the month inowhich the Public &anocuncermant was made) in tha
Stock Exchanges |s as under;

| Name of the Stock Exchange

Tetal Mo, of Equity Shares traded during
the 12 months prior to November, 2025

BSE 3,531,601
C5E bl
Sowurce: Official dafa obiained from the Slock Exchangs

Tha Cffer Price is 22/~ [Rupees Twenty Two only} per Equity Share which is higher than the Bass Price. The Base Price of T 20/- (Rupees Twanty Only) par Equity
Share has been justified in terms of regulation B2) of SEBI (SAST) Regulations in view of the Tallowing

Total Mo, of aguity shares listed Annualisad Turnover
fin terms of % to total no, of shares)
203,617,450 1.63%

203,561,450 il

Sr. No. | Particulars ¥ per Equity Share
{a] | The highsst negotiated prce per share of the Target Company under the sgresment attracting the obligation o make a2 PA of this 20.00
Ciftar (Price as par 5P0)
{b) | The volume weighted average price paid or payable by the Acquirer during the fifty-two weeks immediataly preceding the date of ML
| the Pa
{e) | The highest price paid or payable for any acquisiton by the Acquirar during the twenty-six weeks immediataly preceding the date M.
of thie PA,
e The volurme welghted average market price of Equity Shares of the Target Company for a pericd of sixty trading days immediately B.A
| preceding the date of the PA as fraded on CSE
{e) |Where ihe shares are not frequently traded, the price determined by the Acquirers and the Mansger to the Offar taking into 1734
account valualion paramedars including, book valua, comparable radirg mulipdes, and such olhér paramelers as ang cuslomary
| for wvaluation of shares of such companiss
ify | The per equity share value computed under regulation 8(5) of the SEBI (SAST) Regulations, f apphcable A

Mioties

(1] Mot Applicable as the Equity Shares of the Tangel Company are not frequently traded.

12] Mot Applicabde since (he acquisifion s nol an indirect acquisition in terms of the SEBI {5AST) Regulations, 2011,
informimer Valualion Serwviees Prvale Limited, Registered Valuer (IBBI Regislration No! |BEVRVRS 20T T14E3), having office at 470, 47 Floor, Shil Shl
Winayak Trade Cenler, Agra — 252004, Liar Pradesh, India; Confact No., +87 2010436850 Emal i nfod@infominergroup, com, wde vallation repart dated
Moveenriber 200 2025, has centifed and consdered the (i) Ned Assel Valoe meathod (INAV] ) Marke! Approach mcitod ard (1) Marked guoles for shares raded
for the pwposes of armving ai fair value of Equity Shares of the Target Company As per valustion repont and i terms of SEB! {5AST) Regulatians, 20171, he
Fare Valug of Equily Sharas of e Tagel Company an Seplember 30, 2025, 5 3 1739 (Rupees Sovereen diecimal iree faur only) par Equaty Share.
Im vignw of The above parameters congidered and presented in the fable above, the Base Price e, € 20,00 per Equity Share & higher than the highest of Hem
numbers (a) bo () abowe e, T 20,00 (Rupeses Twanty Onby) per Equity Share.

In accordance with Regulatiocn 5A{2) and other applicabla provisions of the SEBI {(SAST) Reguiations and applicable provisions of the SEBI Delisting Regulafions,
the Cifer is belng made at an Indicative price of 22/ (Rupees Twenly Two only} per Offer-Share, The Offer Price includes a premivm of € 2/ (Rupee Twa anly) per
Equity Share over the Base Price and reflecis the prica that the Acquirar is willimg to pay for the delisting of the Company pursuant to this Offer. The rationale and
[ustification for the Cfar Price ks as follows,

The Offer Price is higher than the price determined in acoordance with Regulaton B(2) read with Reguiation 87 of the SEBI SAST Requlkatons:

The Offer Prica is not less than the book value of the Equity Shares of the Target Company &5 compubed in accordance with the explanation 1o Regulallon 22(5) of
the SEBI Delisting Regulations,

(Source: Cerlificate (ssued by Infominer Valuation Services Private Limiied dated November 20, 205)

There have been no corporate actions in the Target Company warranting adjusiment of relevant price parametears.

&5 on date thers is no mevision in Offer price or Offer size. In caseof any revision in the offer price or offer size, the Acquirers shall comply with regulaticn 18 of SEBI
(SAST) Regulations, 2011 and all the provisions of SEBI (SAST) Regulations, 2011 which are required 1o be fulllled for the said revision in the Offer price: or Offer
size.

If thee i any revishon in the offer prsce on account of future purchases | compsating offers, it will be done only wp 1o the period prior to thrae (3) working days bafore
the date of commencement of the terdening period and woukd be notified to sharehokders,

The maximum considerston payable by the Acquirer, assuming full acceptance of the Offer, to acquire 59,83 928 fulty paid-up equily shares at the Offer Price of
T 2200 {Rupeoas Twaenky-Two Only) per equily Shane, woukd be? 13,1646 416/ |Rupess Thirleen Crone Stdeen Lakh Forfy-Six Thousand Four Hundred Sixbeen
2nly)

In accordance with Begulation 17 of the SEBI [(SAST| Regulations, the Acquirer, Manager to the Offer and Azis Bank Limited ("Escrow Banker™} have entered inta
an escrow agreement on March 11, 2026, Pursaant o the escrow agrasment, the Acquirer have apened an Escrow Adcount under the name and shyie of "SFAL
SPECIALITY ALLOYS LIMITED -OPEN OFFER 2026 bearing account number 8260200087 93057 with Axis Bank Limited, Dalhousie, Kolkata and made therein
a cash deposi of 13,96 46 416/ (Rupees Thirteen Crore Sixteen Lakh Forfy=-5ix Thousand Four Hundred Shdteen Only) belng 100% of the fofal consideration
payable in the Offer. asswuming full acceplance.

The Mahager to tha Qe is authorized o operate the above mentiosed Escrow accounl and has been duly empowered to realize the vabue of the Escrow Accounlt
I terms of the SEB| (SAST) Begulaticns,

Bas=ad on the above, the Manager to the Offer is satisfied about the ability of the Acquirer to implement the offer in accordance with the SEBI (SAST) Regulations,
Furthser, the Manager 10 the Offer confirms that firm arrangement for funds and money are in place o ulfil the Offer abligations

Az on the date of this DPS, there are no slaiutony approvals requered 10 acquire the equity shares lendered purswant to this Offer, If any statutory approvals are
required or become agplicable, the Offer wodld be subject fo the receipt of such slatutory approvals also. The Acguirers will not procead with the Cdfer in the event
such statutary approvals are refused In ferms of regulation 23 of the SEBI (SAST) Regulations, 2011, This Offer is subject 1o a8l other stalutory approvals that may
become applicable at a later date bafora the complation of the CHtar,

In case of delay In receipt of any staluiory appravalis), SEBI has the power Lo grant extension of fime 1o the Acguirers for payment of consideration to the pubic
shareholders of the Target Company who have accepted the Offer within such period, subject fo Acguirers agresing to pay interest for the delayed period if directed
by SEBI i terms of ragulaticn 58(11) of tha SEB| (SAST) Ragulalions,

There are no conditions stiputated in the agreament between tha Saller and the Acquirers, e meeting of which would be outside the reasonable contrel of the
Apguirers and in view of which the offer might be withdrawn under regulabon 23 of the SEBI (SAST) Regulaticns.
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Ciate of making the Public Announcemeant March 11, 2026 | Wednesday

- ! " ;
Mature of the Activity Dafe | Day n.,.i' | | E I ' FS Hiranandani

ol s B

Cate of publication of Detailed Public Statemeant in newspapers March 18, 2026 | Wednesday 1""'--..! Lf Hnﬂnﬂiﬂl SEMW‘E
Last Diate of filing of Draft Letter of Offer with SEBI March 27, 2026 | Friday HIRANANDANI FINANCIAL SERVIGES PRIVATE LIMITED
Last date for the public announcement of competing offer(s) Apeil 15, 2026 | Wednesday Regd. Office: 514, Dalamal Towers, 211 Free Press Journal Marg, Nariman Point, Mumbai- 400021.
i of Cantral Lo 25 TR I Wednesd Corporate Office: 9" Floor, Sigma Towers, Hiranandani Business Park, Technology Street, Powai, Mumbai - 400076.
: ﬂ“ljﬂﬂ ks = A A TR S — e AF'“I ] Wed"zsd iy Email: wecare @hfs.in » Website: www.hfs.in *Tel. No.: 022-25763623 ¢ CIN No.: U65999MH2017PTC291060

asi date for recsipt of comments from an O attar o ef {in the aven hias not sought clarifcatons or pril 22, 'ednesday
additional informaton fram the Manager to the Offer DEMAND NOT'CE
dantifiad Date’ April 24,2026 | Friday UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF

SECURITY INTEREST ACT, 2002 (“ the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“ the Rules”)

LExit Cloke: OE lperton G e Etiew: 2 Clear et uh e sfearoio: chs 0t:AHi Tosget ey wihald feniy sipoet on M B s Moncay The undersigned being the Authorized Officer of Hiranandani Financial Services Pvt. Ltd. (herinafter referred to as “ HFS” ) under the Act

the Regsier of Members as on the identified Data

b LRl i oL Skt S b bt R S S - : and in exercise of the powers conferred under Section 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Section 13(2) of the
Last Lata of publication of recommendation by the commites of the Independent direclors of the Target Company May 07, 2026 |  Thursday Act, calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt
Lasi date for upward revision of the Ofer Price andior the Offer Size May D8, 2028 , Friday of the said notice. The undersigned reasonably believes that borrower(s) is / are avoiding the service of the Demand Notice(s), therefore the
Date of public announcement for opening of the Offer in he newspapers where the DPS has been published May 08, 2026 : Friday service of notice is being effected by affixation and publication as per Rules. The contents of Demand Notice(s) are extracted herein below:
Diate of Commencement of Tendering Perod (“Offer Opening Date™) May 11, 2026 | Maonday Loan Account No. & Name of the Borrower / Co- Dt. of Demand Notice Description of Secured Assets /
Date of Closing of Tendering Period (-Offer Closing Date”) May 25,2006 | Monday BomoNerEiRddies U’;- :3(1(2)186‘ Egtza(')zoﬁ’s- e e M°“9I1°¥em"’°pe“vt
: : . 2 i ated : 16.03. at part and parcel of the property: -
ol L L e R ks b it Sl L : _ _ AR o - Wechestdy LAN : 4375007101018854 & 4375007101018853 For LAN : A) House No. 149 - A, Entire Ground + 1st Floor,
Last daie for shareholders to withdraw the Equity Shares tendered under the Cffer, in case of failure of Delisting Offar June 04, 2026 i Thuraday Customer Id 59885 & 59883 4375007101018854 & | Jaskhar Village, Sheva Road, Off Uran, Panvel Road,
Las1 date of communicating rejection’scceptance and completion of payment of consideration or refurn of unacceptad June (4, 2026 | Tuesday 1. Kailas Kashinath Thakur (Borrower) 4375007101018853 | Nagare Ali Jaskhar, Jaskhar, Near Shankar Mandir,
Equity Shares lo the shareholdars of the Target Company I 2. Mahesh Kashinath Thakur (Co-Borrower) Rs. 31,56,881/- Raigarh, Maharashtra- 400707, Area 875 Sq Ft.
*danliied Date is anly for the purpose of delermining the names of the shareholders 85 on such date o whom the Lelter of Offer would be sent, Al owners (regislorad 3. Vata_sala Ka_shlnath Thakur (Co-Borrower) (Rupees T!llﬂy-_(]ne B) 149/B, Nggare Ali Jaskhar, Near Shankar Mandir,
or unregistensd) of equity shares of the Targe! Company (except the Acquirers and the Sellers) are elgitds o paficipats in the Offer any time before the Gosure of 4. Pratiksha Kishor Thakur (Co-Borrower) Lakhs Fifty-Six Jaskhar, Raigarh (Maharashtra) — 400707, Area 875
the OF by e : i ' ’ il ' | 5. Riva Mahesh Thakur (Co-Borrower) Thousand Eight Hundred | Sq.Ft.
o Add For Sr. No. 1, 2, 3, 4, & 5 : 149 Nagare Ali Jaskhar, | & Eighty-One Only) as | Together with anything attached to the earth or
¥ill. PROCEEDURE FOR TEMDERING THE SHARES IN CASE OF NON RECEIPT OF LETTER OF OFFER Shankar Mandir Jaskhar, Raigarh (MH), Maharashtra, 400707.| on 09.03.2026 & NPA | permanently fastened to anything attached to the
. Al tha Public Shareholders, whéthar holding the shares in physical form or demalerialized form, registered or unrégistered an aligsle 1o participate in this Offor DATE : 03.07.2025 | earth with all present and future structures thereon.
at any tima during the period from Offer Opening Date and Offer Closing Date {Tendaring Period”) for this Ofer, The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and herein above within 60
ii Parsons who have acquired the Equity Shares but whose names do not appaar in the register of members of the Target Company on the |dentified Date, or days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses ill the date of realization of

payment. The borrower(s) may note that HFS is a secured creditor and the loan facility availed by the Borrower(s) is a secured debt against the immovable
property / properties being the secured asset(s) mortgaged by the borrower(s). In the event borrower(s) are failed to discharge their liabilities in full within
the stipulated time, HFS shall be entitled to exercise all the rights under section 13(4) of the Act to take possession of the secured assets(s) including but

unregistered owners or those who have acquired the Equity Shares after the Identified Date, or those who have nol recelved the Letter of Offer, may also
parlicipate in this COfer.

fil. The Offer will be implemented by the Acquirer through a stock exchange mechanism made avadable by slock exchanges in the form of a separale window not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules thereunder and realize payment.
{“Acguisition Window'', as provided under the SAST Regulations and SEBI circulars CIR/CFD/POLICY CELL!M 2095 dated 13 Agril 2015 and CFO/DCR2Y HFS is also empowered to ATTACH AND / OR SEAL the secured assets(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the
CIR/PI2016/1131 dated 09 Decamber 2016 and BSE nolice no. 20170202-34 dated 02 February 2017, in each case as amandad from imsae Lo time. secured assets(s), HFS also has a right to initiate separate legal proceedings to recover the balance dues, in case the value of the mortgaged properties

is insufficient to cover the dues payable to the HFS. This remedy is in addition and independent of all the other remedies available to HFS under any other

W The Offer 1o Buy soltwa { = Lim shall be Tor the o f tenc { eauity shares in 1 f . M . . ) . )
! <Hier ta Buysofware of BSE Limited shal yaed % purpesecl tandaeing ot squity sliwes in the Oty law. The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section

¥.  The Acquirer has appointed AUM Capital Market Private Limited (“Buying Broker") for the Offer through whom the purchases and setilement of the shares 13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or transferring by way of sale,
lendered In the Ciffer shall be made lease or otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written consent of HFS and non-compliance
vi,  Tha Contact detalls of the Buying Broker are a5 mentioned below with the above is an offence punishable under Section 29 of the said Act. The copy of the Demand Notice is available with the undersigned and the
Mame: AUM Capital Market Private Limited borrower(s) may, if they so desire, can collect the same from the undersigned on any working day during normal office hours.
Address: 22601, AJC Bose Road, 37 Floor, Trinlty, Urdl ng, 36, Kolkata = F00020
SorIEE: FArSOR; M. Frein [umer 4o Place : Raigarh, Maharashtra Authorised Offi?:glr-
Eﬂi‘ﬁ‘:@;‘f;:ﬂﬂ;ﬁg%ﬁaﬁzap_mm Date : 18.03.2026 Hiranandani Financial Services Private Limited
Wiehisita: wow BUmCap com
SEB| Registration: IMZ000125439 . —
wii.  All Public Shareholders who desira to tender their Sharas undar the Offer would have (o approach their respective stock brokers ("Selling Broker(s)™), during Phoenlx ARC lelted PUBLIC NOTICE
the normal irading hours of the secondary marke! during the Tendering Period sformerl known as Phoenix ARC Private Limited) FOR E-AUCTION
vill. Separate Acquesition Window will be provided by BSE Limited to facilitate placing of sell ceders, The Sefling Brokers can enter orders for demai Shares as well PhoenixARC Regd. Qf |ce:3rdl loor, Wallace Tower 1.39'140/8/1’ Crossing of Sahar Road and Western CUM SALE
T ) ) PR ] Express Highway Vile Parle (East) Mumbai-400 057 Tel: 022- 6849 2450, Fax : 022- 6741 2313
as physical Shares. CIN: U67190MH2007PLC168303 Email: info@phoenixarc.co.in, Website: www.phoenixarc.co.in.
iX. DETAILED PROCEDURE FOR TEMDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN THE LETTER OF OFFER. E-Auction Sale Notice for Sale of Inmovable Asset(s) under the Securitisation and Reconstruction of Financial Assets and
¥X. OTHER INFORMATION Enforcement of Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
: . : - ._ Notice is hereby given to the public in general and to the borrowers/guarantors/mortgagors in particular, that the under mentioned
' Pursuant 1o regulation 12 of the SEBI {SAST) Regulations, the Acquirer has appoinied Narnolia Financial Services Limited as “Manager to the Offer property mortgaged to Phoenix ARC Limited (formerly known as Phoenix ARC Private Limited) pursuant to assignment of debt
. 5 K Infosolutions Private Limited, the "Registrar to the Offer” having office at D42, Katjy Magar, Ground Fioor, { Near South City Mall), Jadavpuer, Kolkata-700 by Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance Corporation limited -Assignor) will be
032, West Bangal, India; Contact Person: Mr. Dilip Bhattachana; Tel Ro: 033-2410027; 033-2410029; Email: compliance@skeinfo.com; skcddipiomadl.com, sold on “AS IS WHERE IS, AS IS WHATEVER THERE IS AND WITHOUT RECOURSE BASIS”, by way of “online e-auction”
webslbe: waw skinfo in and SEBI Reqlstration Mo INROGOOO338E, for recovery of dues and further interest, charges and costs etc. as detailed below in terms of the provisions of SARFAESI
jii. The&cquirer accept full responsibility for the infarmation contained in the Public Announcement & Detailed Public Statement and also for the obligations of the Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002) through website : www.phoenixarc.co.in/ as per
Actuirer faid down in the SEBI (SAST) Regulations. the details given below
| In this DPES, any discrepancy in any tabie behween the lotal and sums af the-amount lsted s due o roundmg off ardior FeCroLEping., Date and time of E-Auction - 23-04-2026 11:00 Am to 02:00 Pm (With unlimited extensions of 15 minute each)
v, This Detailed Public Statement will alsa be avallable on SEBI's wehbsaite at www.sebi.govin Last date of EMD Deposit:22-04-2026
Borrower(s) /Co-Borrower (s)/Guarantor(s) / Demand Notice Description of the Inmovable | Reserve Price, EMD & Last
ISSUED BY: Loan Account Date and Amount property Date of Submission of EMD
LAN: LXVIR00315-160003925 24-06-2025 For Rs: |Flat No.001 Gr Floor Reserve Price:
e _ _ |MANAGER TO THE OFFER Branch: Virar 34,68,192/- (Thirty |G-Wing,833.00 Sq.Ft|Rs.4,50,000/- (Four Lakh
arno la NARNOLIA FINANCIAL SERVICES LIMITED Borrower: Dinesh Damodar Patil Four Lakh Sixty |Sadguru Residency Kudus| Fifty Thousand Only)
Address: 201, Znd Floor, Marble Arch, 238 B A J.C Bose Road, Co-Borrower: Darshana Dinesh Patil Eight Thousand One | Tal-Wad,A Dist-Thane, Gut-| EMD: Rs. 45,000/- (Forty
Kalkata - 700020, West Bengal, India, Hundred & Ninety |214/A/1 ,Opp.Petrol Pump| Five Thousand Only)
Eaniagt Peeson; Akseh Ll , Two Only) Vada,Maharashtra-421312
Telephone: «41 033 405071500 "LAN: LXAMB00316-170033556 03-00-2024 For Rs: |Flat No 304 3Rd Floor Reserve Price:
Email ID: akash.dasi@namolia.com Branch: Ambernath 34,70,007/- (Thirty |S.No.103/10 Kartik | Rs.3,50,000/- (Three Lakh
Website: E’l-'u'ﬁ‘-'-'-l_'lﬂl’l'lﬂll-ﬂ-mﬁ‘- ) Borrower: Hamidraza Shoyeb Ahmed Four Lakh Seventy |Appartment Nr Mahadev| Fifty Thousand Only)
SEBI Registration Number: INWMOOGOT0T21 Shaikh Thousand &Seven | Temple Village Purna400612| EMD: Rs. 35,000/- (Thirty
| Co-Borrower: Rumaisa Hamidraza Shaikh Only) Thane Maharashtra Five Thousand Only)
Exacuted for and on behalf of SFAL Speciality Aloys Limited (“Acguirer”} 1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the procedure set out therein. Bidders
may visit to the Web Portal: https://www.auctionbazaar.com/ of our e-Auction Service Provider, M/s. ARCA EMART PRIVATE LIMITED
Sdi- for bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form which will be submitted online. The
Mr. Suman Goyal interested buyers may go through the auction terms & conditions and process on the same portal and may contact to Chandrashekhar

Shriram Kumbhar-9372704932/Johnson Basil Fernandes-9372705084/Vaibhavi Mahesh Arondekar-9653283534 , Sailesh Iyengar

Directo . X ; ) ) X .

T 9833801159, details available in the above mentioned Web Portal and may contact their Centralised Help Desk: + 91 83709 69696, E-mail
Place: kaolkata ID: contact@auctionbazaar.com. 2. All the intending purchasers/ bidders are required to register their name in the portal mentioned above
Date: Tuesday, March 17, 2026 as https://lwww.auctionbazaar.com/ and get user ID and password free of cost to participate in the e-auction on the date and time as

mentioned aforesaid. 3. For participating in the e-auction, intending purchasers/ bidders will have to submit the details of payment of
refundable Earnest Money Deposit of 10% of the Reserve Price of the Secured asset along with copies of the PANCARD, Board Resolutions
in case of Company and Address Proof on or before the Last date for submission of EMD mentioned above. Intending purchasers/
Py — Py bidders are required to submit separate EMDs for each of the Items/Properties detailed herein above. 4. At any stage of the auction,
e@al Q@q@ ﬂ@ o 0"'3““ P“WER THA“SMISSI““ the Authorised Officer may accept/reject/modify/cancel the bid/offer or post-pone the auction without assigning any reason thereof and

2 ) \ without any prior notice. 5. The successful purchaser/bidder shall bear any statutory dues, taxes, fees payable, applicable GST on the

o~ Py - purchase consideration, stamp duty, registration fees, etc. that is required to be paid in order to get the secured asset conveyed/delivered in

QOQI Qé‘l ng @8 Y - = c"npunnTI““ lIMITEn his/her/its favour as per the applicable law. 6. The intending bidders should make their own independent enquiries regarding encumbrances,
- ] title of secured asset put on auction and claims/rights/dues affecting the secured assets, including statutory dues, etc prior to submitting their

( 6%6 AR IR QUK el B (A Government of Odisha Undertaking) bid. The auction advertisement does not constitute and will not constitute any commitment or any representation of Phoenix. The authorized
g - officer of Phoenix shall not be responsible in any way for any third-party claims/rights/due. 7. The prospective/intending bidder shall furnish

r.'lgﬂ:.-r\-:-;'.-ﬁulu
Regd. Office: OPTCL Tech Tower, Janpath, Saheed Nagar, Bhubaneswar-751007 an undertaking that he/she is not dis-qualified as per provisions of Sec.29 (A) of Insolvency and Bankruptcy Code,2016 and failure to furnish
Trerr-ii--:i:ii-:ir:i:icirrrErEEEEEE e T T T e e such undertaking along with the KYC documents, shall automatically disqualify or he/she bid will be rejected.

NOTICE INVIT'NG E-TENDER Place : Maharashtra Sd/-, Authorized Officer,

FOR DAILY BUSINESS

Date : 18.03.2026 Phoenix ARC Limited (formerly known as Phoenix ARC Private Limited)
E-Tﬁgder Tender Description: Estimated Cost
: -1..1 Motilal Oswal Home Finance Limited IO
CPC-  |Bids are invited from reputed manufactures in two part|Rs. 1,29,86,324.32/- lm’!ﬂ Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,Opp. Parel E-AUCTION CUM SALE
69/2025-26 | .. 4 4: f i ST Depot, Prabhadevi, Mumbai - 400 025, CS : 8291889898
blddmg system for SR Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com
Lot-I1: Supply of 310 Nos. of 132kV surge arrester. E-Auction Sale Notice of 15 Days for Sale of Inmovable Asset(s) under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with provision to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002.
=-II: . - - Notice is hereby given to the public in general and to the borrowers/guarantors/mortgagors in particular, that the under mentioned property
Lot-II SuPply of 4.50 Nos. of 33kV su_rge_arrester . r. Rs. 82’71’ 1746/ mortgaged to Motilal Oswal Home Finance Limited (Earlier Known as Aspire Home Finance Corporation limited ) will be sold on “As is where
Last Date & Time of Submission of Bid: is”, “As is what is”, and “Whatever there is”, by way of “online e-auction” for recovery of dues and further interest, charges and costs etc.

as detailed below in terms of the provisions of SARFAESI Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002)
through website motilaloswalhf.com”as per the details given below :

Date and time of E-Auction Date: 09-04-2026 11:00 Pm to 02:00 Pm (with unlimited extensions of 15 minute each)

15.04.2026 upto 12:30 Hr.
CPC- |Engineering, supply, Installation and Testing &|Rs. 4,47,76,622/-

70/2025-26 f e A n : : Borrower(s)/Guarantor(s) / Demand Notice Description of the Reserve Price, EMD /Last date
_comm|SS|on|ng works_fo!' Co!'\structlon of 220kV SCline Loan Account Date and Amount [ of EMD
in parallel to the existing line through underground LAN: LXPEN00315-160005410 24-07-2025 Flat No. 42 3Rd Floor| Reserve Price: Rs.300000/-
. o Branch: Pen For Rs: 1322557/- A-Wing Sankalp Residencey (Rupees Three Lakh Only)
cable for 400/220kV, 500MVA ICT at New-Duburi GSS Borrower: Swatantrakumar (Rupees Thirteen Lac |S. No. 93 Hissa No. 4A, Area | EMD: Rs. 30000/-(Rupees Thirty
n Turnk ntr Basis in e-tendering m nlv. . Rajendra Singh Twenty Two Thousand |Ad Measuring 610Sq.Ft., Nr. Thousand Only)
0 u €y Cont a(_:t asls e-te de g ode o y Co-Borrower: Sushma Five Hundred Fifty |Bori Phata Vadakhal 402107 Last date of EMD
Last Date & Time of Submission of Bid: Swatantrakumar Singh Seven Only) Pen Raigad Maharashtra Deposit:08-04-2026
. 1. The Auction is conducted as per the further Terms and Conditions of the Bid document and as per the procedure set out therein.
06.04.2026 UptO 12:00 P.M. Bidders may visit to the Web Portal : https://www.auctionbazaar.com/ of our e-Auction Service Provider, M/s. ARCA EMART

: : : - PRIVATE LIMITED for bidding information & support, the details of the secured asset put up for e-Auction and the Bid Form which will
Complete setof blddlng documents are available at www.tenderwizard.com/OPTCL be submitted online. The interested buyers may go through the auction terms & conditions and process on the same portal and may

and www.optcl.co.in. contact to Rakesh Manohar Kandare 9967337288 & Sachin Ransing Rajput 8097203185 details available in the above mentioned
3 Web Portal and may contact their Centralised Help Desk: + 91 83709 69696, E-mail ID: contact@auctionbazaar.com.

HIPR-81/2025-26 Sd/-, Authorised Officer,Motilal Oswal Home Finance Limited
Place : Maharashtra / Date : 18.03.2026 (Earlier Known as Aspire Home Finance Corporation limited)
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NOTICE TO BORROWER

(UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

NOTICE TO GUARANTOR
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To, . (UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)
01
M/s. Marvel Furnishing, Gala No. 106 107, 1**Floor, B Wing, Munisuvrat Compound, Phase 3, Near Mitali Hotel, Near Holly School,
Rahnal Village, Bhiwandi, Thane, Maharashtra-421 302 < Mobh. No. 98929 69010. 1. Mrs. Swity Sanjay Agarwal, C/o0. Shubh Labh 2. Mrs. Radhadevi Sureshkumar Agarwal,
Partners, 1101, C-Wing, Excellency Height Indralok Phase-6, W/o0. Suresh Kumar Agrawal
1. Mrs. Swity Sanjay Agarwal, G/o. Shubh Labh 2. Mrs. Radhadevi Sureshkumar Agarwal, éhlabrlla Lﬁbhbggg@ngd;(;()(a’ hane Maarashira-40110% \é\lgrd I:OI 13,0%132“ -R ()I\zdi)Alt:u R90j1d4,l1s5lr??7hé|112
1101,C-Wing, Excellency Height Indralok Phase-6, Shubh Labh,| ~ W/o. Suresh Kumar Agrawal o 0b. 0. ajasthan - -+ 0D. 0.
Bhayander (E), Thane Maharashtra-401 105 Ward No.12, Ambaji Road, Abu Road, Sirohi, Rajasthan - 3. Mr. Sanjay Sureshkumar Agarwal C/o. Rajasthan Medical 4. Sureshkumar Bhanwarlal Agarwal,
 Mob. No. 9822549200 307 026. « Moh. No. 9414153742 1101, C-Wing, Excellency Height Indralok Phase-6 S/o. Bhanwar Lal Ji Agrawal
Dear Sir/Madam, Shubh Labh Bhayander East Thane Maharashtra-401105 Ward No. 12, Ambaji Road, Abu Road, Sirohi,
Re: Credit facilities with our Bhiwandi Branch. e Mob. No. 9822549200 Rajasthan -307 026. < Mob. No. 9414153742
1. We refer to our letter No. Bhitha/MMER/2018-19/01 dated 22/10/2018 conveying sanction of various credit facilities and the terms of Dear Sir
sanction. Pursuant to the above sanction you have availed and started utilising the credit facilities after providing security for the same, as ’ Re: Your guarantee for credit facilities granted to M/s. Marvel Furnishing
hereinafter stated. The present outstanding in various loan/credit facility accounts and the security interests created for such liability are as 1.As you are aware, you have by a guairantee vide sanction letter No- Bhitha/MMER/2018-1 9 /01 dated 22/10, /20'1 8 guaranteed payment on
under: demand of all moneys and discharge all obligations and liabilities then or at any time thereafter owing or incurred to us by M/s. Marvel
Nature and type Limit Rates of | 0/s. as on 25.01.2026 . . . - - Furnishing, for aggregate credit limits of Rs.90,00,000/- (Rupees Ninety Lakhs only) with interest thereon more particularly set out in the
of facility ( In Lakhs) | Interest LA T e [ L said guarantee document. The present outstanding dues in loan/credit facility accounts and the security interests created for such liability are
Working Capital Rs. 13.40% |[Rs.90,91,274.92 [Patta No.226, DT.15/4/1933 & Patta No.14, DT.20/4/1961 & as under:
facility under Cash |90,00,000/- (Rupees Ninety Lakh [PattaNo.03, DT.15/3/2000, Ward No 12, Old Ambaji Road, Abu .
Credit Account Ninety-One Thousand|Road, Sirohi, Rajasthan ) Natufr ‘: al_llqttype Ii'mll‘t Illattes otf Ojs. as o': 2:'01 A Security agreement with brief description of securities
(33940500000012) Two Hundred Seventy- [Boundaries are as follows — East - 11'and Ambaji Road, West SiiraeIny (InRs) | Interes (In Rs)
Four Rupees and Ninety- |11 and Gali,North — 67'-6" and house of Jamalbux , South — Working Capital Rs. | 13.40% [Fis. 90, 91,274 92]PattaNo.226, DT.15/4/1933 & Patta No.14, DT.20/4/1961 &
Two Paise Only) 67'-6"and house of Chiranjilal facility under | 90,00,000/- (Rupees Ninety Laki | Patta No.03, DT.15/3/2000, Ward No 12, Old Ambaji Road,
2. Inthe sanction letter dated 24/10/2018 you have acknowledged your liability to the Bank to the tune of Rs.90,00,000. The total outstanding Cash Credit Account Ninety-One Thausand | Ay Road, Sirohi, Rajasthan )
as on 29/01/2026 is Rs.90,91,274.92 (Rupees Ninety Lakh Ninety-One Thousand Two Hundred Seventy-Four Rupees and Ninety-Two (33940500000012) Two Hundred Seventy- | Boundaries are as follows — East— 11' and Ambaji Road, West
Paise Only) plus unapplied interest. Four Rupees andj_ 11 and Gali, North - 67'-6" and house of Jamalbux, South -
3. As you are aware, you have committed defaults in payment of interest on above loans/outstanding for the quarter ended on December Ninety-Two Fasse Onlyl | 676 and house of Chiranijilal,

2025. You have also defaulted in payment of interest of cash credit account which have fallen due for payment on 30/12/2025 and thereafter.
4. Consequent upon the defaults committed by you, your loan account has been classified as non-performing asset on 26/01/2026 in
accordance with the Reserve Bank of India directives and guidelines. In spite of our repeated requests and demands you have not repaid the
overdue loans including interest thereon.

5. Having regard to your inability to meet your liabilities in respect of the credit facilities duly secured by various securities mentioned in para 1
above, and classification of your account as a non-performing asset, we hereby give you notice under sub-section (2) of section 13 of the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, and call upon you to pay in full and
discharge your liabilities to the Bank aggregating Rs.90,91,274.92 (Rupees Ninety Lakh Ninety-One Thousand Two Hundred Seventy-
Four Rupees and Ninety-Two Paise Only) + Interest from 26.01.2026 + other charges, minus recovery if any till the date of realization,
as stated in para 1 above, within 60 days from the date of this notice. We further give you notice that failing payment of the above amount with
interest till the date of payment, we shall be free to exercise all or any of the rights under sub-section (4) of section 13 of the said Act, which
please note.

2. We have to inform you that the borrowes has cornmstted defaults in payment of hiz liabilities and consegusently his accound has bean
classifiad as non-periorming assel. & copy of the notice dated 29/01/2026 under section 13({2) of the Securitization and Reconstruction of
Financial Assats and Enforcement of Security interest Act, 2002 sant by us 1o the borrowar is enclosed. Smce the borrower has committed
defaulls, in tarms ol the guarames you have bacoms liabi 10 pay b us the outstanding amaunt of loan/credd facilities aggregating
A5.90,91,274.92 |Rupees Ninety Lakh Ninety-One Thousand Two Hundred Seventy-Four Aupees and Ninely-Two Paise Only) +
interest from 26.01.202%6 + other charges till the date of realizafion. and we hereby invoke the guarameae and call upon you to pay the said
amaunt within 60 days from the date of this nodice. Please note that irterest will continue to aceruse a1 the ratas specified inpara 1 of the notice
dted 29/07 2026 sarved on the bormawes {copy anclasad)

3. We further wish to inform you that in regand 1o the security provided by you to secure your guarantee obligations tor the due repayment of
tha boans and advances by the bormower, this notice of 60 days may please be ireated a5 notice undear sub-section(2) of section 1.3 of the
Sacuritisaleon and Reconstructon of FAnancial Assets and Enfercanmnt o Sacurity Interast Ack, 2002, Wa Turthar give wou natics that Riling

6. Please note that, interest will continue to accrue atthe rates specified in para 1 above for each credit facility until paymentin full. payment of th abave amaunt with inferest upo the date of payment, we shall be al liberty i exercise all or any of the nghts under sub-
7. We invite your attention to sub-section 13 of the said Act in terms of which you are barred from transferring any of the secured assets section {4) of section 13 of the said Act, which piease note _ . _
referred to in para 1 above by way of sale, lease or otherwise (other than in the ordinary course of business), without obtaining our prior 4. We invite your attention to sub-section (13} of section 13 of fhe said Act in terms of which you are bared from fransferring any of the
written consent. We may add that non-compliance with the above provision contained in section 13(13) of the said Act, is an offence socured assals rE‘.Iarr.E:d bir it a1 above by way of Sale, lease of olferwise (olhar lﬂ;:m in the ardinary cowrse of busingss), wiltiout
punishable under section 29 of the Act. obtaining cur prios written consent. We may aod that non-cemplance with the above provision comtzined In section 13(13) of the sald Act, is
8. We further invite your attention to sub section (8) of section 13 of the said Actin terms of which you may redeem the secured assets, ifthe an offence punishable under sechan 29 of the Act. _ o _ _
amount of dues together with all costs, charges and expenses incurred by the Bank is tendered by you, at any time before the date of 5. Wi furtherinvite your attention fo sub section (8) of section 13 of the said Actin terms of which you may radeam the secured assets, if the
publication of notice for public auction/inviting quotations/tender/private treaty. Please note that after publication of the notice as above, your amount of dues together with all costs, charges and expenses incurned by the Bank is tendered by you, at any tirme befora the dale of
rightto redeem the secured assets will not be available. publication of notice for public auction/inviting quatationstender/private treaty. Please note that after public ation of the notice as above, your
9. Please note that this demand notice is without prejudice to and shall not be construed as waiver of any other rights or remedies which we right to redeam the secured assets will not be available,
may have, including without limitation, the right to make further demands in respect of sums owing to us. B Plaage mode that thas demand molice is withow! prejedes toand shall nol be conslbried 35 waivar of any gthar righls or remedies wihich we
Yours faithfully iy fave, including without lmitaton. in the tight 1o makie further demands in respect of sums owing 1o us.
sd/- Yours faithfully,
Date :29.01.2026 Saurabh Sinha, Chief Manager & Authorized Officer : adl;
Place : Bhiwandi Bank of Baroda, Bhiwandi Branch Date : 29.01.2026 Saurabh Sinka, Cliief Manager & Autharized Ofticer
Place : Bhiwandi Bank of Baroda, Bhiwandi Branch
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